
3 Papers Laid NOVEMBER 4, 1976 Papers Laid 4 
[Shri H. K. L. Bhagat] 
(2) A statement (Hindi and Eng-

lish versions)_ 

0) showing reasons for delay in 
laying the above Notifica-
tions; and 

(ii) explaining reasons for' not 
laying the Hindi version of 
the above Notifications. 
[Placed in Librarv. See No. 
LT-1l499/76]. 

REvIEw AND ANNUAL REPORT OF 
HINDUSTAN PETROLEUM CORPORATION 
LTD., BOMBAY FOR 1975 WITH STATE-

MENT FOR NOT LAYHlG IN HINDI 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM (SHRI 
ZIAUR RAHMAN ANSARl): I beg 
to lay on the Table-

(1) A copy each of the following 
papers under sub-section (II 
of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government 
on the working of the Hin-
dustan Petroleum Corpora-
tion Limited, Bombay, for 
the year 1975. 

(ii) Annual Report of the Hill-
dustan Petroleum Corpora-
tion Limited, Bombay, for 
the year 1975 along with the 
Audited Accounts and the 
comments of the ComptrolIer 
and Auditor General thereon. 

(2) A statement (Hindi and Eng-
lish versions) explaining rea-
sons for not laying simultane-
ously the Hindi version of the 
above documents. 
[Placed in Librar!l. See No. 

LT-1l500/76]. 

ANNUAL REPORT OF UNITED INDIA FIRE 
AND GFNERAL INSURANCE Co. LTD., 
MADRAS FOR 19'14 WITH AUDITED Ac-

COUNTS AND AUDIT REPORT 

SHRIMATI SUSHILA ROHATGI: 
beg to lay on the Table a copy of 

the Annual Report (Hindi and Eng-
lish versions) of the United India 

Fire and General Insurance Company 
Limited, Madras, for the year 1974 
along with the Audited Accounts and 
the comments of the' Comptroller and 
Auditor General thereon, under sub-
section (1) of section G19A of the 
Companies Act, 1956. [Placed in 
Library. See No. LT-11501/76]. 

NATIONAL HIGHWAYS (AMI!;NDMENT) 
RULES, 1976 

THE DEPUTY MlNISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI DALBIR 
SINGH): I beg to lay on the Table 
a copy of the National Highways 
(Amendment) Rules, 1976 (Hindi and 
English versions) pubJishJ!d in Noti-
fication No. S.O. 680 (E) in Gazdte 
of India dated the 18th October, 1976, 
under section 10 of the National 
Highways Act. 1966. [Placed in 
Library. See No. LT-1l502/76]. 

RUBBER (AMENMENT) RULES, 1976 
AND ANNUAL REPORTS OF RUBBER 
BOARD, COFFEE BOARD AND CARDAMOM 
BOARD, COCroN FOR THE YJ:AR 1974-75 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SllRI 
VISHWANATH PRATAP SINGH): I 
beg to lay on the Table-

(1) A copy of the Rubber (Amend-
ment) Rules, 1976 (Hindi and 
English versions) published in 
Notification No. G.S.R. 1497 in 
Gazette of India dated the 23rd 
October, 1976, under sub-sec-
tion (3) of section 25 of the 
Rubber Act, 1947. [Placed in 
Library. .~ee No. LT-11503/ 
76]. 

(2) A copy of the Annual Report 
(Hindi and English versions) 
on the activities of the Rubber 
Board for the year 1974-75. 
[Placed in LibTary. See No. 
LT-11504f76]. 

(3) A copy of the Annual Report 
(Hindi and English versions) 
of the Coffee Board for the 
year 1975-76. [Placed tn Lih-
rary. See No. LT-11505/76l'. 
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(4) A COPy of the Annual Report 

(Hindi and English versions) 
on the working of the Carda-
mom Board. Cochin, for the 
year 1974-75. [Placed in Lib-
ra",. See No. LT-11506/76]. 

11.02 hrs. 

COMMlTl'EE ON ABSENCE OF 
jMEMBERS FROM SITTINGS OF THE 
i HOUSE 

(i) MINUTES 

8HRI K. SURYANARAYANA 
(Eluru): I beg to lay on the Table 
Minutes of the sitting of the Com-
mitee on Absence of Members from 
,the Sittings of the House held on the 
3rd November, 1976. 

(ii) TmlITY-FIRST REPORT 

SHRI K. SURYANARAYANA; I 
beg to present the Thirty-first Report 
:of the Committee On Absence of 
'Members from the Sittings of the 
'House. 

PUBLIC ACCOUNTS COMMITTEE 

Two HUNDRED AND T!mrrY-NJ.NTH 
REPORT 

SHRr N. K. SANGHI (Jalore): I 
beg to present the Two Hundred and 

;thlrty-ninth Report of the Public 
,Accounts Committee or.. F.:xcesses over 
Voted Grants and Charged Appr-
tlpriations disclosed in the Appro-
priation Accounts for the years 
1871-72 and 1972-73 relating to the 
Government of the Union TerritorY of 
Pondicherry. 

COMMlTl'EE ON PETITIONS 

REPORT AND MINUTES 

SHRI BIBHUTI MISlffiA (Moti-
hari): J beg to present the following 
Report and Minutes of the Committee 
on Petltions:-

(i) Thirty-fourth Report; and 

(ii) Minutes of the Eighty-third 
to Eighty-ninth Sittings. 

PETITION RE. ALLEGED ATROCI. 
TIES ON SCHEDULED CASTES AND 
OTHER WEAKER SECTIONS OF 

BHOJPUR IN BIHAR 
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SHRI P. G. MAVALANKAR 
(Ahmedabad): Sir, I, rise QIIl a point 
of order. Yesterday, towards the 
end of the proceedings , my friend, 
Shri Halder was speaking in Bengali 
with sinlU!taneous English tranala-
tion.. He made some references to 
teaching of English in Gujarat. At 
that stage, I got up and corrected 
him because he was wrong on the 

• facts. Then, he cor..tinued after I had 
interrupted. But I find in the debates 
after what Mr, Halder has said, and 
I quote, "I would like to oppose It, 
Sir, because the bureaucracy has no 
right to go against the wishes of tile 
people particularly with regard to a 
sensitive issue like the medium of 
instruction", there is this mention in 
the proceedings "Shri Mavalankar: .. 
(Interruption) . .. " and, again. the 
report goes qn with what Shri Halder 
said: "I am glad that Shri Mavalan. 
kar has given the correct pOSition". 
But 1 do not know why the Reporters 
did not take what I said by way of 
correcting the facte and had merely 
mentioned 'InteTruptions' ! In thds 
way, the debate will be misleading. I 
seek your guidance. 

1 
MR. SPEAKER: It will be checked 

up and corrections made. 


